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LEGISLATIVE ASSEMBLY. 

Wedne8day, llith February, 1928. 

The Assemblv met. in the Assemblv Chamber of the Council House at 
Eleven of the CIock, Mr. President in the Chair .. 

QUESTIONS AND ANSWERS. 

NEW RAILWAY LINE FROM BILA.SPUB TO KAWABDA. 

194. *Mr. K. S. bey: 'a) Will the Government be pleased to ~tate 
whether in the Railway Budget for 1927-28 a sum of Rs. 5,000 was grant-
fd by the Assembly for the survey of a new railway line from Bilaspur 
to Kawarda as a part of the new construction and survey programme of 
the Bengal Nagpur Railway? 

(b) Will the Government be pleased to state whether the amount wa~ 
spent during the year and if so, how much and for what purpo~e? 

(c) Will the Government be pleased to place On the table of the HOllSC 
It copy of the report of traffic survey of the aforesaid line if any made by 
the manag;i.ng agent to the Railway Board during the year? 

(d) WiH the Government be pleased t9 state whether they intend to 
jn8truct the Agent of the Bengal N agpur Railway to proceed with the 
'Survey work of that line and make due provision for the same in the Rail-
way Budget for the year 1928-29? 

Mr. A. A. L. Parsons: (a) Yes. 

(b) 'I'he revised estimate of the expenditure is Rs. 3,000. 

(0) and (d). The complete report and estimates have not been received 
from the Agent, Bengal Nagpur Railway, but he has reported that the 
traffic survey indicates that the line is not likely to prove remunerative as 
a broad gauge line. 

NEW RAILWAY LINE FROM BILABPUB TO KAWABDA. 

195. *Mr. K. S. Aney: Is it a fact that the Agent of the Bengal Nag-
pur Railway in his letter No. 19836, dated the 10th November, 1927, to 
M. K. Chitale, Pleader of Mungeli (C. P.), unformed Hm that the construc-
tion of the Bilaspur Kawarda line was abandoned for want of funds? 

Xr. A. A. L. Parsons: Government have not seen the correspondence. 

NEW RAILWAY LINE FROM BILA.SPUB TO KAWABDA. 

196. *Kr. K. S. Aney: (a) Has the attentior. of the Government beeD 
drawn to a letter from the Mungeli Correspondent in the paper IIituwad 

( 345 ) 
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of 6th Oewber, 1927, under the heading "Bi'hspur Kawllrda Project" and 
particularly to the following passages? 

"The Railway Board gave a response by intimating in October 1926, that the 
question of Bilaspur Kawarda Railway was under further investigation. Thereafter 
the happy news of a renewed survey of broad gauge line of 65 miles from Bilaspur 
to Kawarda was published in the C. P. Gazette in the month of December." 

"The Railway Budget was then passed and an impression was generally established 
that the actual survey work shall soon begin. The issue of notices from the Revenue 
courts under the Land Acquisition Act to the owners of the land, through which the 
line is projected to pass, lent colour to this impression. Nothi1/g furth.er than thilt 
hapT-ened.' , 

(b) Are Government aware of the fact that the project was taken up 
in 1900 as a narrow gauge line and that considerable progress was made 
for some time? 

(c) Do Governmflnt intend to include this line in its programme of 
new constrnctaon for 1928-29 as a C. Glass 2'-6" gauge line, if the traffic 
E-urvey of the prospects of this line will not show justification for a 5.'-6" 
gauge line? 

Mr. A. A. L. Pa.rsona: (a) Yes. 
(b) Some earthwork was carried out as a famine relief work in 1900. 
(c) The question of the construction of the line on the 2'--6" gauge is 

under investigation. 

UN STARRED QUESTIONS AND ANSWERS. 

HARDSHIPS OF POSTAl, EMPLOYEES OWING TO THE SPuT DUTY SYSTEM. 

61. JIr. M. S. Sesha Ayyangar: Will the Government be pleased 
to say if anything has been done in pursuance of the recommendations 
of the Postal Enquiry Committee to relieve the employees in the Postal 
Department from the hardship which the 8plit duty entails? 

The Honourable Sir Bhupendra Nath Mitra: Steps have been taken to 
remove the hardship sometimes involved in split,duty by either, 

(i) providing residential quarters in the vicinity of the post office or, 
(ii) granting a conveyance allowance or, 

(iii) sanctioning additional staff. 

MEDICAL CERTIFICATE OF T. V. NANDAGOPAL NAIDU, AN EMPLOYEE OF THE 
RAILWAY MAn, SERVICE, T. DIVISION, TruCHINOPOLY. 

62. JIr. M. S. Sesha Ayyangar: With reference to unstarred question 
No. 81, dated 30th August, 1927, will the Government be pleased to state 
whether the promised collection of the information has been made and 
if it will be placed on the table? 

Mr. H. A. Sams: The information was cf)llected and furnished to Mr. 
Amar Nath Dutt in November last. The information given was as 
follows: 

(a), (b) and (c). Yes. 
(d) The salary for the period 22nd June 1927 to 30th June 1927 was 

disbursed to the officia.l. 
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SPECIAL BAG DESPATCHED BY THE SUPERINTENDENT, RAIT..WAY MAIL 
SERVICE, T. DIVISION, TO l\ht. ASLAM, SUPERINTENDENT OF POST 
OFFICES, MADURA DIVISION. 

63. Kr. M. S. Sesha Ayyangar: W;ith reference to unstalTed question 
No. 83, dated 30th August, 1927, will the Government be pleased to ~tate 
if the premised inquiry has been made and what is the result of the inquiry? 

Mr. H. A. Sams: Yes. The result of the enquiry has already been 
communicated to Mr. Dutt. 

• 
USE OF STEEL SLEEPERS ON STATE AND COllfPANY-MANAGED RAILWAYS. 

64. Kr. M. S. Sesha Ayyangar: (a) Will the Government be pleased 
t.o state if it is a fact that steel sleepers are newly introduced and largely 
used both in the State and Company-managed Railways? 

(b) And, if so, why? 

( c) Are they used in the opening of new lines only or are they used 
also in the place of wooden sleepers in old lines? 

Mr. A.  A. L. Parsons: (a) Steel sleepers have been in use on Indian 
Railwavs for the last 40 vears_ An order of considerable size for these 

eepe~ was placed in 1926 for use on both State and Company-managed 
Railways_ 

(b) The price compared favourably with that of wooden and cast iron 
sleepers_ 

(c) Steel sleepers are used both on new lines and in replacement of 
other sleepers on old lines, but more usually for the latter purpose. 

SUPPLY OF STEEL SLEEPERS FOR RAILWAYS BY THE TATA IRON WORKS. 

65. Kr. M. S. Sesha Ayyangar: (a) Will the Government be pleased 
to state where the wooden sleepers were got from and where the steel 
sleepers are got from now? 

(b) Was any demand made of the Tata Iron Works to make the 
necessary supplies of steel sleepers? 

Kr. A.  A. L. P&l'8OI18: (a) and (b). Practically all the wooden sleepers 
now obtained for Indian Railways are of Indian timber,  though oc('.asionally 
JalTah from Australia or Douglas Fir from North America has been used. 
The 'l'ata Iron and Steel Company have supplied steel sleepers, but the 
large order for these sleepers, which, I think, the Honourable Member hal 
in mind, was placed in Belgium and Germany, after the Tata Iron and 
Steel Company had been given an opportunity of quoting for it. 

USE OF IRON AND CEMENT IN THE CoNSTRUCTION OF WAGONS AND CoACHES 

FOR RAILWAYS. 

66. Mr. lI. S. Sesha Ayyangar: Will the Government be pleased 
to state if it is a fact that there is a general tendency in all Indian Rail-
ways to substitute iron and cement for wood ir. the construction of wagons 
and coaches, doors and windows; and, if so, why? 

Kr. A. A. L. Parsons: The reply is in the negative. 
A 2 
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RJ:LA.TIVE CoSTS OF SLEEPERS, TELEGRAPH POSTS AND WAGON BODIES 
MADE OF WOOD AND OF STEEL. 

67. JIr. M. S. Sesha Ayyangar: Will the Government be pleased to 
lay on the table a detailed statement showing the relative costs of sleepers, 
telegraph posts and wagon bodies, made of wood and of steel? 

Mr. A. A. L. Parsons: The cost of steel and of different varieties of 
timber varies so much at particular times that it is impossible to prepare 
a statement in the form for which the Honourable Member asks for it. 
So far ,as sleepers are concerned, I am sending him a statement showing the 
kinds of sleepers purchased by the State-managed Railways during 1926-27 
and the first six months of the current year and the rates for those sleepers. 
It sh':mld be borne in mind that the life of a steel sleeper is considerably more 
than double the life of a wooden sleeper. 

DELAY IN THE FINAL SETTLEMENT OF THE CoNTRACTORS' BILI.S IN CoN. 
NECTION WITH THE CoNSTRUCTION OF THE VIRUDUNAGAR-TENKASI 
LINE OF THE SOUTH INDIAN RAILWAY. 

68. Mr. M. S. Sesha Ayyangar: (a) Is it a fact that the final settle-
ment of the contractors' bills in connection with of the Virudunagar-
Tenkasi line of the South Indian Railway, opened on 30th June, 1927, is 
being delayed? 

(b) If so, is it due to the complaint that the line has not been well 
laid? 

Mr. A. A. L. Parsons: (a) 'There was some delay in settling con-
tractors' bills on the Virudunagar-Tenkasi Railway but it was expected 
that final settlement would be complete by the end of January 1928. 

(b) No. 

NUMBER OF CASES DEALT WITH BY THE RAILWAY RATES ADVISORY CoMMITTEE 
AT CALCUTTA DURING THE CuRRENT FINANCIAL YEAR. 

69. Mr. M. S. Sesha Ayyangar: (a) Will the Government be pleased 
to state how many cases in all were dealt with by the Railway RateR 
Advisory Committee at Calcutta during the current financial year? 

(b) How many of them related to the rates affecting trade adversely 
with the details of the trade in question? 

(0) How many of them related to rates giving room to undue preference 
to places, persons or goods? 
. (d) How many of them related to the disparity of the rates relating 
to the transport of ralY and finished products to the port stations? 

(e) Has any case been examined 8'UO moto by this Rates Advisory 
Committee? 

)[r. A. A. L. Parsons: (a) The Rates Advisory Committee have had 12 
cases under their consideration during the curreiIt financial year. 

(b), (0) and (d). Of the 12 cases the complaints allege 
undue ,preference--in three cases, 
unreasonably high rates-in six cases, 
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both undue preference and unreasonableness-:in two cases, 

undue pref_erence to port rate-in one case. 

(e) No. 

REDUCTION OF RATES FOR THE TBANSPOBT OF GoODS BY RAILWAYS; 

70. Mr. M. S. Sasha Ayyangar: (a) Will the Government be pleased' 
to state if it is a fact that the rates for the transport of goods by railways 
has now increased by two hundred to three hundred per cent. on--pre-war 
rates? 

(b) Are Government prepared to recommend the reduction of the 
existing rates,' now that stable conditions have been restored? 0 -

Mr. A. A. L. Parsons: (a) No; the increases over pre-war rates vary but 
the general average increase is ahout 33 per cent. 

(b) The Government are keeping constantly in view the possibility of 
reducing rates as financial conditions permit. , 

HEA\'Y RAILWAY RATES ON RICE, GRAINS _L"'TD OTHEII CEREALS ON THE' 

SOUTH INDIAN RAILWAY. 

71. Mr. M. S. Sesha Ayyanga.r: (a) Has the attention of the Govern-
ment been drawn to a memorial, submitted l;ly the merchants of Manga· 
lore, addressed to the South Indian Railwav authorities, to be relieved of 
the existing heavy railway rates of freight cn' rice, grains and other cereals? 

(b) Are Government prepared to issue instructions to give the desired 
relief? 

Mr. A. A. L. Parsons: (a) No. 

o (b) !rhe Government of In4ia a~  down maximum and mIDlmum rates 
within which it is in the o~pete e of the Agent of the Railway to fix 
the rates to be charged, and a copy 0 of the question and this reply are 
being foru-arded to the Agent. 

HIGH RAILWAY RATES ON THE MADRAS AND SOUTHERN ~  AND THE 

SOlTTH INDIAN RAILWAYS. 

72. Mr. M. S. Sasha Ayyanga.r: (a) Has the at.tention of the Govern-
ment been drawn to the complaint of the tile manufacturers at Mangalore 
that tHey are considerably handicapped by the high railway freights pre· 
vailing on the Madras and Southern Mahratta and Sc;mth Indi8ll llailways 
and that preferential rates are given by the South Indian Railway to the 
tile factories at Feroke? 0 

(b) Is it proposed to issue instructions, acceding to the request of the 
tile manufacturers at Mangalore, that special raiJes for the import of coal 
to Mangalore via Bombay should be given by the East Indian Railway, 
the Bengal Nagpur Railway, the Madras Dnd Southern Mahratta Railway 
and the South Indian Railway? 

Mr. A. A. L. Parsons: (a) No. 

(b) It is not proposed to make any special differentiation of rates for 
coal to MangaIore via Bombay. 
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STARTING SALAlUES OF .TUNIOR CLERKS ON THE SOUTH INDIAN RAILWAY. 

73. IIr. II. S. Sesha Ayyangar: With reference to the answer to 
starred question No. 266, dated 2nd February, 1927, will the Government 
be pleased to state if the revision of the rate of Rs. 20-8-0 per mensem, 
the starting salary of junior clerks by the South Indian Railway has been 
made, and, if so, with what results? 

Ill. A.  A. L. Parsons: Government understand that the question is 
still under discussion. 

ACCOUNTS WORK IN FIRST CLASS HEAD POST OFFICES. 

74. 1Ir. B. O. Kelkar: (a) Is it a fact that Government appoint only 
(me aecountant (without any assistant accountants) for each of the Post 
.offices at Po(ma and Ahmedabad, Karwar and Alibag irrespective of the 
-consideration of the nature and extent of wCl'k? 

(b) If S1, what arrangement have the Gc·vernment madeiio get the 
proportionately greater volume of accounts work of these first class head 
offices done by qualified accountants? 

(c) Is it a f3ct that the' proport o ate ~  reat~r volume of accounts 
work at POODa and Ahmedabad is distributed among 3. number of clerks? 

(d) If the answers to (a) and (c) be in the affirmative, do Government 
pay any remuneration to such clerks as have passed the accountants' 
examination and also perform accounts work? 

(e) Is it a fact that the accounts clerks in the first class head offices 
are required to turn out the same or similar kind of work as ill turned 
.Qut b.v an accountant in the second class head offices? If so, are Govern-
ment prepared to sanction special pay to them, if, or when qualified? If not, 
why not? 

IIr. B_ A. Sams: (a) It is a fact that only one clerk, designated 
1IoCcountant, has been appointed to perform and supervise the Accounts 
work in each of the four offices mentioned. 

(b) Only two of the offices mentioned, namely, Poona and Ahmedabad, 
are first class head offices. Where the volume of work requires it more 
clerks than one are employed in the Accounts Branch and work under 
the supervision of the accountant.. 

(c) Yes. 
(r/) Special pay is paid only to those clerks 'who have passed the 

accountants' examination find work as accountant or who, being required 
to assist the accountant in supervision work, are designated "assistant 
accountants , •.. 

(e) The answer to the first part of the question is in the negative. Tpe 
remainder of the question does not therefore arise. 

ACCOUNTANTS AND AsSISTANT ACCOUNTANTS IN 'mE INDIAN POSTAL 
DEPARTMlilNT. 

75. 1Ir. N. O. Kelkar: \Vi11 Govemment be pleased to state: 
(a) the number of appointments of accountants and assistant 

accountants in the Postal Department? and 

(h) thE' number of officials who have passed the accountants' t,est? 
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(e) the number of accountants and assistant accpuntants who have 
not passed the MClountants' test? 

(d) the number of such clerks as have passed the jaccountants' 
examination and are working in the Accounts Branch and 
yet do not get any extra remuneraticn? 

Mr. H. A. Sams: (a) to (d). The information is being collected and will 
be supplied to the Honourable Membe!" in due course. ' 

_.\!'PODlTM'ENT OF A WATCHMAN FOF THE DECCAN CoLLEGE POST OFFICE, 

l'OONA. 

, 76. Mr. N. C. Kelkar: (a) Is it a fact that the Sub-Postmaster. 
Deccan College Post Office, Poona. has submitted a representation for 
the appointment of a watchman for the protection of his life and his claim 
in this respect is supported by the police officer of the locality and also 
by the Principal and a resident Professor of the College having intimate 
knowledge of the situation? 

(b) Do Government intend to sanction a watchman? 

Mr. B. A. Sams: (a) Government are not aware of the fact, 

(b) The matter is within the competence of the Postmaster-General to 
decide. A cOP.Y of the question and of this answtr is being sent to that 
'Officer. 

ApPOINTMENT OF POSTAL OFFICIALS HOLDING ACCOUNTANTS' CEJ:tTIFICATES 

TO HEAn POSTHASTERSHIPS. 

77. Mr. N. C. Xelkar: (a) Will the Government be pleased to state 
whether the Director General. Posts and Telegraphs. has issued a circular 
in October, 1924, to the effect that Heads of Circles will ordinarily, in 
making appointments of Head Postmasterships, give preference to an official 
who holds a current certificate as accountant? 
(b) If so, will the Govarnment be p ea ~  to state how man'y officials 

\Vho have passed the accountants' examination and held the required 
'certificate, have been given the appointments of Head Postmasterships 
,since the publicatjon of the circular and how many such officials have 
not been given ,appointments: 

(e) Will the Government be pleased to state wliether in view of the 
assurance and pledge of giving preference to qualified accountants in 
making appoi1..tments for Head Postmasterships, officials who have passed 
the. accountants' examination will be exempted from the new enmination 
for the 10wc8t selection grade as laid down by the Director General in 
nis G. 0, No.5, dated 19th July, 1927? 

(d) If tho reply to question (e) is in the negative, when and how wiII 
the Government redeem their pledge given in the Director General's special 
'circular No. 50 of 1924 in which the additional condition of the examina-
'tiop of the select jon grade is not prescribed? 

Mr. B. A. Sams: (a), (b) and (c). The Honourable Member is referred 
to the reply given by me. to gtarred question No. 186 asked by the 
Honourable ~r  Rang Behari Lal in the Legislative Assembly on 13th 
"February, 1928. 

(d) Does not arise. 
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THRoWING OPEN OF THE LoWER SELECTION GRADE EXAMINATION TO ALL 
POSTAL AND RAILWAY MAn. SERVICB' OFFICIALS AFTER SOXE YEABS' 
SERVICE. 

78. Mr. H. O. Kelkar: (a) Will Government be pleased to state 
whether the Departmental Examinatiol!l for Telegraph Masters in the 
Telegraph D(.partment, the Subordinll-te Accounts Serviee Examination 
in Postal Audit Offices a.nd the Accountants' examination in the Military 
Finance Department are open to all officials of the Department after 
some stated years of service irrespective of the number of vacancies likely 
to occur bill another such examination? 

(b) Will the Government be pleased to state whether the Director 
General, Posts and Telegraphs, has published in his G. O. No.5. dated 
19th July, 1927, that the number of candidates allowed to appear for 
the lower  selection grade examination is restricted to ten times the number 
of vacancies estimated to occur, till the holding of the next examination? 

(c') Do the Government propose to throw open the lower sdee-
tion grade examination to all Postal and R. M. S. officials after some 
stated years of service in the Department, irrespective of the number of 
probable vacancies or seniority in a circle gradation '! 

(d) If the replies to question (a) and (b) be in the affi,rmativ.e and the 
reply to (c) be in the negative, will the Government be pleabed to state 
the reasons for imposing disabilities on postal officials in the. I!IAter of 
appearing '[r:,'r the saids examinations? 

The Honourable Sir Bhupendra Hath'Mitra: (a) and (b), The answer is 
in the affirmative. 

(c) and 6d). '],he Director-General will consider the question after ex· 
perience has been gained from the results of the first examination. 

PROMOTION TO THE SELECTION GRADE OF POSTAL OFFICIALS 'WlIO HAVE 

PASSED 'fRE DEPARTMENTAL ACCOUNTANTS' EXAMINATION. 

79. Mr. N. O. Kelkar: (a) Is it a fact that passed accountants of the 
Military Finunce Department, Civil Accounts Offices and PORtal Audit 
Offic.es, get enhanced' rates of increment as soon as they pass the depart. 
mental examination, until thev either reach the maximum of their time· 
scale or are provided in the special grade of accountants, or some similar 
higher gra4es? 

(b) Is it a fact that postal o a ~ who have passed the departmental 
accountants' examination are deemed any kind of preference in promotion 
to the selection grade and in being allowed to draw enhanced increments '! 

(c) If the reply to (a) and (b) be in the affirmative., do Government 
intf'nd to place the postal officials who have passed the account· 
ants' examination on an equal footing with the officials of the other 
Government Departments in respect of enhanced increments and pro o~ 
tion to hight1r grades? If not, why not? 

The Honourable Sir Bhupendra Hath Kitra: (a) Yes. 
(b) Postal officials who have passed the accountants' examination are 

not allowed to draw any enhanced increments but they get preference is 
promotion to Relection grade appointments of accountants only. 

(c) No, because there is no comparison between the two cases. 
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PA.Y OF ACCOUNTANTS IN THlIl ?~  POSTAL DEPARTMENT. 

SO. JIr. 11. O. Kelkar: Are the Government aware that the posts of 
accountants in almost all Departments of the Government are at a highet: 
scale of pa.y, while those in the Postal Department carry per mouth o ~ 

a small allowance of Rs. 10 or 15? If so, do Government intend to bring the 
posts of accountants in the Post Office on a level with  those in othet 
Departments of Government? 

The Honourable Sir Bhupendra Hath Mitra: It is a fact that in some 
departments of Government, accountants drs.)\" a higher scale of pay than.. 
ordinary clerks. The statement that accountants in the Postal Depart-
ment carry a small allowance of Rs. 10 or· Rs. 15 only per month is not 
quite correct. In the more important post offices there are accountants. 
drawing the pay of the selection grades, viz., Rs. 160--250 and' 
Rs. 250-350. The reply to ·the second part is in the negative. The 
pay of accountants is raised to that of the selection grades whenever this 
is found to be justified. 

DF.PARTME:s'TAL AND EXTRA·DEPABTMENTAL STAMP VENDORS. 

8!' Mr. H. O. e ar~ r(a) Will Government be pleased to state the 
basis OIi which postal stamp vendors are classified as departmental and· 
extra·departmental, and what is the distinction between them in respect: 
of the work they have to do? 

(b) Will Government be pleased to state the minimum of thE' average 
stHmp sales necessitating the appointment of a departmental or an extra·· 
departmental stamp vendor? . 

(c) Are the Government aware that there are two extra·departmental 
postal stamp vendors one at Poona and one at Poona City and that they 
are required to work for eight hours a day and that they rio not find time 
to work :lS authorised letter writers and supplement their insufficient 
pay? 

(d) If the reply to (c) be in the affirmative, are Government prepared-
to consider the question of appointing d-epartmental stamp vendors a1;, 
these places? 

Mr. B. A. Sams: (a) Departmental stamp vendors are whole time 
servants of Government, extra·departmental stamp vendors are not. 
Both of them have to do the work of 'selling stamps to the public. But 
while the departmental st.amp vendors are not pemlitted to do any work 
other than the selling of stamps, the extra·departmental stamp vendorB'. 
are free to do other work in addition to the work of selling. stamps. 

(b) A daily sale of stamps averaging Rs. 200 is ordinarily considered 
sufficient to justif:v the entertainment of a departmental stamp vendor. 
But the daily average is not regarded as the only criterion and local con-
ditions are fully taken into consideration. Where non.departmental stamp. 
vendors are easily obtainable, they are employed in preference to depart-
mental stamp vendors. 

(c) N·.). 

Cd) Does not arise. 



LEGISLATIVE AS'SEMBLY. [15TH FEB. 1928. 

DENIAt.OF LEAVE TO EXTRA-DEPARTMENTAL POSTAL STA1\lP VENDORS. 

82. Mr. H. 0.' Kelkar: Is it a fact that some e tra~ ep e ta  
postal stamp vendors (such as at Poona and Poona City) are required 
to put in eight hours' attendance a day like o~ er postal servants and 
yet they are denied leave (and even casual leave) concessions? If so, 
odo Government propose to take such steps as will remove the hardships? 
If not, why not 7 

Mr. H. A. Sams: The answer to the fimt part of the question is in 
"the affinnative, but it does not follow that their whole time during this 
'period of attendance is occupied in selling stamps. As the stamp vendors 
'referred to are not whole-time Government servants, they are not entitled 
to leave. 

PAY OF ~  CLERKS IN BOMBAY CITY. 

83. Mr. H. O. Kelkar: Is it a fact that the pay of postal clerks in the 
mufassil of the Bombay Presidency is kept higher than the pay of clerks 
in the departments of the local Government? If so, are Government 
prepared to <lonsider the desirability of following the same practice in the 
ocity of Bombay'J 

The Honourable Sir Bhup8ndra Hath Mitra: The reply to the first part 
,of the question is that the pay of postal clerks in the mufassil of Bombay 
Presidency is somewhat higher than that of clerks with similar qualification 
in the offices of the ~o a  Government. As regards the second part, the 
scale of pay for postal clerks in the Bombay city as recently revised by 
,the Government of India after full consideration of all relevant factors 
'is generally superior to that granted to clerks of the Local Government 
:and there is no intention of revising the scale in the near future. 

PAY OF THE CLERICAL STAFF IN THE ADMINISTRATIVE OFFICES OF THE 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT. 

84. Mr. H. C. Kelkar: Is it not a fact that Government have decided 
'that the scales of pay for the clerical staff in the administrative offices 
-Should always be higher than that for the same staff in the subordinate 
offices; if so, will Government be pleased to state why the pay of the clerks 
of the Postmaster General's offices are not higher than that of the Post 
,Office? 

. The Honourable Sir Bhupendra Bath Kitra: As far as the Indian 
Posts and Telegraphs Department is concerned, Government have not 
decided that the scales of pay for the clerical staff in the administrative 
'offices should always be higher than that for the same staff in the sub-
,ordinate offices. The second pa,rt of the question does not arise. 

'SELECTION GRADE CLERKS IN THE OFFICE OF THE POSTMASTER GENERAL, 

BOMBAY. 

85. Kr. -w.e. Kelkar: Were the considered recommGtJ.dations of the 
'Postmaster Gener-aI, Bombay, for an increase of Ii selection grade clerks 
in his bfficeanil approved of by him turned dow'D. by the Di·rector General 
in 1923 and is it a fact that only 6 we"'o given? If so. will Government 
please state theuircumstances under which this was done? Are Govern-
mlent aware that,aEoa 'l'estiIt of thi£ there is serious dissati;fo.\l'Eon amongst 
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clerk$ who even after 22 years' service have been unal:le .to get the selec-
tion grade? 

lIr., H. A. Sam.: The Director-General did not accept in fuJI the re-
commendations which the Postmaster-General, Bombay, made in 1923, be-
cause he considered that in comparison with the staff of other circle 
offices, the demand of the Postmaster-General, Bombay, was not justi-
fied. The answer to the latter part of the quest;ion is in the negative. 

INVESTIGATING INSPECTORS ATTACHED TO THE OFFICE OF THE POSTMASTER 

GENERAL, BOMBAY. 

86. lIr. If. C. Kelkar: Has the Postmaster General, Bombay, stop-
ped appointing investigating inspectors attached to his office from amongst 
those of his clerks who may be cl'pable of holding t ~ aPP('lintments just as 
is done in the case of Town Insl't!ctors attached to first clf,Es offices when 
men qualified for the posts are not available? If so. why { 

lIr. H. A. Sam.: The posts of investigating inspectors attached to 
Circle offices, form part of tlie cadre of inspectors and head clerks to Divi-
'Sional Superintendents. The;v lare t.herefQre filled by C'lerks who havoe 
passed the qnalif,ving examination for such posts. The practice referred 
.to by the Honourable Member was stopped because it was irregular. 

CuRTAILMENT OF THE CASTJAL LEAVE OF CLERKS IN THE OFFICE OF THE 

POSTMASTER GENERAL, BOMBAY. 

87. lIr. N. ~  Kelkar: Has the Director General proposed to curtail 
the amount of casual leave hitherto a.Ilowed to the clerks in the Postmaster 
General's Officf', Bombay, from 20 to ]2 days in the year:' 1£ so, why? 
Is it not a fact that this kind of leave rollo";\"ed to admmistrative offices in 
the Bombay' Government situated in the same City and working under 
the same conditi.ms has not in anv wav been decre1sed freln 20 davs in a 
year 1 •  • • 

The Honourable Sir Bhupendra Nath Mitra: The concession of 20 
davs' casual leave, instead of 12, is onlv intended for certain officials of 
t ~ Deparlment who do not enjoy the us'ual number of hol,idavs in a ~ ear  
The concession does not apply to the Postmaster-General's office staff 
which ordinn.\"i-ly enjoy all gazetted holidays and Sundays. 

As regards the latter part of the question, the GovermI\ent of India. 
have no ihformation . 

.sUBMISSION OF APPEALS TO THE POSTMAST ER GEKERAL, BOl\!BAY, BY NAME. 

88. Mr. N. C. Kelkar: Are Government aware that recently when 
appeals were submitted to the Postmaster General, Bombay, by nar'ne, the 

a ~ were warned not to do so? ~ there any rule in the Government 
Servants' Conduct Rules or in the Post Office Manuals or in anv other rule! 
Ol' regulations framed by Government unde\' whieh this was done? 

. , . 

The "Honourable' .Sir Bhupendra Nath Mitra: Government are not aware 
of the fad as stated in the fin;t part of the question. The answer to 
t.he second' part js in the negative. 
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ISSUE OF NOTIFICATION UNDER THE INDIAN Bn CoUNCILS ACT, 1926'. 

89. Mr. If. O. Kelkar: Will Government state approximately the time 
they will take in issuing the necessary notifications under the Bar Councils 
Act? 

The Honourable Mr. I. Orerar: Local Governments and High Courts 
have been consulted in regard to the date on which those sections of the 
Act which are not already operative, should be brought irOO force, but 
replies in full have not ;yet been received. The Honourable Member is 
aware that rules must first be framed by the High Courts, and different 
High Courts have given different dat,es on which their rules will be ready. 
I propose to see that there is no unnecessary delay in the issue of the 
notifications under section 1 (3). 

RETENTION OF THE SECOND ApPOINTMENT OF DEPUTY POSTMASTER ~ 

KARACHI, ETC. 

90. Mr. N. a.Kelkar· (a) Is it not a iact that· 'the ~  appoint-
ment of Deputy Postmaster General was created only for Karachi, and 
if so, is there still any need for retaining this appointment? Is it a fact. 
that Karachi has been mil:ie a Ber urate CI1'CJ€? 

(b) Are Government aware that the fourth ,appointment of Personal 
Assistant (now designated Assistant Postmaster General) to the Postmaster 
General, Bombay, was created during the time of the Great War owing to 
increase of work? If so, will Government explain the necessity of retaining 
it? Is it a fact that the clerical establishment has been .correspondingly 
:reduced? 

(c) Are Government aware tIlat ther0 are two reserve Superintendents 
and two probationary Superintendents attached to the Postmaster General, 
Bombay, in addition to the five appointments of Personal Assistants? 

:Mr. H. A. Sams: (a) Xo, the laHer part of the question does not arise .. 

(/)) Yes. The appointment of the Fourth Personal Assistant was how-
l''Ver made permanent in 1919 owing to the normal growth of work in tae· 
Bombay Cirele and consequently in the Postmaster General's office. 

«(') There is one Reserve Superintendent and one Probationary Super-
intendent attached to the Bombay Circle. The -Reserve Superintendent 
is utilised in leave vacancies and the Probationary Superintendent is under 
training. 'rhere are 4 penrianent Assistant Postmasters General and ODe 
temporary who is also up~r te e t  F. 1\1. Divis.ion. 

PAY OF MEN IN THE OFFICE OF THE POSTMASTER GENERAL, BOMBAY. 

91. Mr. If. o. Kelkar: Will Government be pleased to state whether 
the work in the office of the Postmaster General, Bombay, is not on the 
same lines as that of the office of the Direct.or General of Posts and Tele-
graphs, Delhi? If so, why was not the scale of pay for men in the office 
of the Postmaster General, Bombay. revised on the lines of the Directorate, 
where the pay of Rs. 50-100 before 1920 has been raised to Rs_ 80-250 
upper cadre time-scale pay and is being further revised to Rs. 100 to 800 
and Rs. 300 t.o Rs. 500? 
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The Honourable Sir Bhupendra Bath. Kim: The answer to the first 
part of the question is in the negative. The second part of the question 
-dres not arise. 

REMOVAL OF THE LIMIT TO THE CoMMUTATION OF PENSIOYS. 

92. Mr. B. O. Kelkar: (a.) Will the Government be pleased to say 
when the pension rules for the so-called Superior Services were sanc-
tioned? 

(b) What is the reason for the delay in promulgating similar rules 
for the Inferior Services? 

(c) Have Government come to any final decision yet with regard to 
the institution of a Provident Fund in lieu of pension for the Inferior 
Services? What is the reason for holding up the scheme? 

(d) What is the maximum amount of pension which a pensioner can 
(lommute for a lump sum cash payment in lieu of such pension? 

(e) What are the reasons which have influenced Government in fixing 
:a. limit on the amount of pension which can be commuted? 

(f) Is it a fact that a large body of Government employees on Rail-
ways and the like receive a lump sum in the way of Provident Fund in 
lieu of pension? Do Government intend to consider the advisability of per-
mitting other employees to commute theil' ent.ire pension for II. casp payment 
and remove any Inuit in t ~ calle 1 

The Honourable Sir Basil Blackett: (a) 1'he Honourable Member's 
question is not fully understood. There has been nO recent revision of the 
pension rules of the Superior Services. • 

(b) The a.ttention of the Honourable Member is invited to the reply 
'which I gave on the 1st March 1927 to his question No. 152, and also to 
thl' reply which I gave On the 13th September 1927 to question No. 969 
asked by Mr. Belvi. It is understood that Local Governments are now 
eagaged in revising the pension ru.Jes of the various  Services under their 
control. The Government of India have not vet rece,ived the necessarY 
aut.hority to enable them to undertake this ta'sk in respect of the Se;-
vices controlled by them. 

(e) The Honourable Member is refl'rred to the reply which I gave on 
the l£?t F€bruary 1928 to the question on the subject asked by Mr. Fazal 
Ibrahim Rahimtulla. 

(d) One-half of the pension, subject to the condition that the residue 
-of pension after commutation shaH not be less than a prescribed limit, 
which is Rs. 20 per mensem in India. 

(e) There are several considerations which enter into the matter, but 
speaking generaHy, I may say that it has hitherto been held not to be 
h' the best interests of tIfe pensioner and his dependents tha.t it should 
~ open to him to commute the whole of his pe!lsion. 

(f) The answer to the first part is in the a.ffirmative. The answer to 
.the second part is that the question cannot be considered until a decision 
lIas been reached on the proposal, now under examination, to substitute 
.a provident fund for the existjng pension system in whole or in part. 
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PERMANENT LOCATION OF GOVERNMENT OF INDIA OFFICES IN NEW DELHI. 

93. Mr. N. O. Kelkar: (a) Is it a fact that Government have recently 
had under consideration the question of locating  some of the offices in 
the new Secretariat buildings in New Delhi? 

('b) If so, what decision has been arrived at in the matter and which 
of the several Departments of the Government of India and their attached 
offices are to remain in Delhi for the ensuing summer? 

The Honourable Mr. J. Orerar: (a) Yes. 
(b) I la:" on the table a list of the offices which are or will be located 

in New Delhi throughout the year: 

I-Offices which are at present located in Xew Delhi throughout the 

(1) Office of the Controller of Printing, Stationery and Stamps. 

(2) Central Printing Office (major portion). 

(3) Office of the Director General of Posts and Telegraphs (major 
portion). 

(4) Office of the Auditor General. 

(5) Office of the Controller of Civil Accounts. 

(6) Office of the Director of Commercial Audit. 

(7) Offices of the Accountant General and Deputy Accountant 
General, Posts and Telegraphs. 

(8) Office of the Deputy Controller of Currency (Northern India). 

(9) Office of the ou ta~t General, Central Revenues. 

(10) Offices of the ~a  and Accounts Officers, Secretariat, :t>elhi 
Civil Administration and Public Works Department. 

(11) Office of the Keeper of Records of the o er ~e t of India 
(part). 

(12) Office of the Curator, Indian War Memorial. 

II-Offices which will in future be located in New Delhi throughout 
the year: 

(1) Office of ~ e Accountant General, Railways. 

(2) Office of the Officer on Special Duty, Fwance Department. 

(3) A part of the establishment of the Director General, Indian 
Medical Service. 

RENTS FOR QUARTERS IN NEW DELHI. 

94. Mr. N. o. Kelkar: (a) Is it a fact that revised percentages of 
rent for Government bungalows have recently been sanctioned under the 
Fundamental Rules, restricting the charge to Ii or 6 per cent. of salary? 
Is it a fact that the rents chargeable for Quarters in New Delhi and else-
where are still being assessed at the old rate of 10 per cent. on capital cost 
of building alone excluding furniture?" . 

(b) Is it a fact that t~e lower rate has been sanctioned with retrospective 
effect from 1925 or earlIer? If so, when df') Government I,ropose to issue 
instructions to the New Delhi Public Works Department to conform to 
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the new rates of assessment of rent and refund overdrawals to the respect-
ive tenants? 

The Honourable Sir Bhupendra Hath Mitra: (0) The answer is in the 
negative. 

(b) Such revisions of rents as is necessary on account of the revisioD\ 
of the rent rules is being worked out by the Public Works Department. 
S!1d refunds if any will be made as soon as possible. 

FRAUDS IN THE GANJAM POSTAL DIVISION, ETC. 

95. Mr. V.  V. Jolfah: Will the Government be pleased k furnish the-
following information re p~ t of the Gllnjam Division aftp.r it was opened 
in October, 1925? 

(i) How many frauds occmred? 

(ii) How many times Postal Inspectors went on leave on medical 
grounds and for what periods? 

(iii) How many post offices were opened during the official years 
1926-27 and 1927-28 up till now? 

Mr. H. A. Sams: (i) 32. 

(ii) On three occasions, viz., 13 days, 1 month and 8 months respec-
tively. 

(iii) 19 jn 1926-27 and 6 in 1927-28 up to 26th January i928. 

APPOINTMENT OF AN ADDITIONAL INVESTIGATING INSPECTOR IN THE GANJAM 

POSTAL DIVISION. 

96. Mr. V.  V. Jogiah: (a) Is it a fact that the Postal Superintendent. 
""Ganjam Division, submitted proposals to the Postmaster· General, Madras. 
for an additional Investigating Inspector early in 1925 and for an addi-
tional Sub-Divisional Inspector in November, 1926? If so, will the Gov-
ernment be pleased to explain why the matter has not yet been settled? 

(b) What are the principles on which additional Inspectors are sanc· 
tioned 1 Are not other items of work and points besides pure inspection 
work taken into consideration? 

Mr. H. A. Sams: (a) The Postal Superintendent, Ganjam Division. 
submitted ros proposals to Postmaster·General, Madras, in February, 1926. 
The proposals were carefully considered and final orders were passed in 
the same year. No additional Inspector is at present justified for the 
GHnjam Division. 

(b) Additional Inspectors are sanctioned for a Division when the total 
work to be done by the Inspector justifies such additional staff. Other 
jtems of work besides pure inspection work are taken into consideration. 

PAY OF GRADUATES IN THE POSTAL DEPARTMENT. 

97. Mr. V.  V. Jogiah: Will the Government be pleased to state if 
they have arrived at a decision on my unstarred question No. 100, dated 
the 6th September, 1927, regarding the re!ixation of pay of graduateB 
already in service in the Department on the date of introduction of the 
new scales of pay sanctioned from the 1st March, 1927? 
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The Honourable Sir Bhupendra Bath Jlitra: The matter is still under 
o-consideration. 

PROMOTION TO THE LOWER SELECTION GRADE OF CERTAIN CLASSES OJ!' 

POSTAL OFFICIALS. 

'98. Mr. V. V . .Jogiah: Is it a fact that promotion to the lower 
, selection grade of Rs. 160-250, vis., of Postal Inspectors, Superintendents' 
head clerks, Head and selection grade sub-postmasters, etc., has been 
'ordered to l::e made subject to passing an examination, candidates to which 
are selected in the order of strict seniority in each Circle? 

,·The lIonourable Sir Bhupendra Bath Jlitra: The fact is not altogether a.s 
·stated. Under rule 14 of the Detailed Rules relating to this examination 
jt is prescribed that promotion to the selection grade will' 

,(I) be made only from the officials who have passed the examina-
tion. Heads of Circles in making promotions will take into 
consideration (2) the seniority of the candidate and (3) any 
other conditions that may appear to them to be relevant. 

,EXAMINATION FOR OFFICIALS OF THE CLERICAL GRADE OF THE POST 

OFFICE. 

'99. Mr. V. V. Jogiah: Is it a fact that officials of the cleric"l cadre 
of the Post Office entertained after 1st July 1926, are required to pass an 
,examination both oral and written, before drawing their first increment 
"and before they are confirmed in the Department and that in the even'.; ot 
:their failure to succeed in the examination, they are ousted from service? 

.The Honourable Sir Bhupendra Bath Mitra: Yes . 

. EXAMINATION FOR OFFICIALS OF THE CLERICAL GRADE OF THE POST OFFICE. 

100. Mr. V. ·V. lagie: Is it a fact that ~  his Circular No.9, dated 
·the 16th August, 1927 the Postmaster-General, Madras, communicated 
'·the decision of the Director-General arrived at by him in June, 1927, that 
'Certain chapters only of the P. O. Manual, Vol. I would be set for the first 
increment examination? Is it a fact that in his G. O. No. 10, dated the 
1st September 1927, the Director-General extended the course to the whole 
.of the P. O. Manuill, VOl. I? Is it a fact that the latter decision was not 
communicated to the post office officials in any subsequent circular hy the 
Postmaster-General, but that the examination conducted w.as based on 
the latter decision in October, 1927, in the Madras' Circle, giving ('nly a 
few days' notice? As the orders were given retrospective effect, i.e., to 
ail officials entertained after 1st July 1926, and as the notice given was 
too short, are Government prepa,red to order that the examination held 
in October, 1927, should not be reckoned in the case of failed candidates 
and that another chance should be given in its place? 

The Honourable SLr Bhupendra Bath Mitra: Yes. The examination 
was held in two Divisions' only. 

As all the failed candidates get a second chance of appearing in the 
'examination, Government do 'not :propose to issue any orders as'suggested 
: by the Honourable-Member. 
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STRENGTH OF TIDII STAFF IN POSTAL SUPERINTENDENTS' OFFICES • 
. " 

101. Mr. V. V • .Jogiah: Have the Government an:ived at any decision 
regarding the standard to be fixed for determining the strength of the staff 
required in Postal Superintendents' offices?' If no decision has been arrived 
at, do Government intend to sanction the additional staff temporarily for 
offices where there is heavy work and for which proposals were already 
submitted by Superintendents? 

The Honourable Sir Bhupendra Bath Jlitra: With reference to the first 
part of, the question,. the Director-General has, not been able to find a 
at a~~o  r ~ a Jor .determining tht·" strength of the staff required in 
Postal Superintendents' offices. 

As regards the latter, part of the question Heads of Circles have been 
instructed to decide each case on its merits. 

SIGNALLING APPOINTMENTS IN THE GANJllI DIvIsION OF THE MADlr.AS 
CIRCLE. 

102. Mr. V. V • .Jogiah: (a) Will the. Government be pleased to 
furnish the following information in respect of the Ganjam' Division of 
the Madras Circle? 

(i) The number of signalling appointments in the Division, i.e., 
that required for manning the telegraph work of thfl Division 
inCluding leave reserve, 

(ii) The number of actual active signallers working in the Division, 

(iii) The number of combined ~  short of the requirements. 

(b) Are the Government aware of the fact that owing to the paucity 
of combined hands in the Ganj.am Division 

(i) Senior combined hands are subjected to frequent deputations 
and transfers, / 

(ii) 'bombined hands are generally not able to get leave or prompt 
relief, 

(iii) Much expenditure is beIng incurred by the Government for 
traveIling allowance for making relief arrangements from 
distant places, 

(iv) Important offices are working without signallers, and 

(v) That only very few officials are being sent up to the Telegraph 
training centre? 

(c) Do Government propose to take any steps in the matter? 

Mr. H. A. Sams: (a) (i) The number of signalling appointments in 
the Ganjam Division is 35 and the leave reserve justified fOr this' number 
is 6.-

(ii) The number of actual active signallers working in the Division is 
85. 
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(iii) There is no shortage. There are 42 officia.ls qualified in telegraphy 
available in the Division for signalling work. 

(b) The Postmaster· General is enquiring into the allegations. 

(0) In view of the reply to part (a) this part of the question does noK 
arise. 

INSPECTION OF SUB POST OFFICES. 

103. Mr. V.  V. Jogiah: Will the Government be pleased to state in: 
how many days a postal supervising officer (Superintendent or Inspector) 
is expected to inspect a sub-office? Is any difference made varying with 
the status of the office, i.e., first, second and third class offices? Is, 
separate time allotte:! for the inspection of the telegraph brancn of a 
combined office? If so, how much? 

Kr. B. A. Sams: Sub-offices are inspected twice a year. The time' 
allotted for the first (or detailed) inspection is on an average 2 days and 
that for the second, which is of a general nature, 1 day. 

Sub-offices are not jdivided into classes. The time required for the-
inspection of a sub-office depends on the size of the office. 

The telegraph branch of a combined office is inspected at the same visit 
as the posta.l branch. No separate time is allotted for the inspection of' 
the telegraph branch. 

TIME ALLOWED TO POSTAL SUPERINTENDENTS FOR THE INSPECTION OF 

HEAD OFFICES. 

104. JIr. V.  V. oTogiah: Is it not a fact that Post and Telegraph Audit. 
Offices send Assistant Accounts Officers, assisted by two or three clerks 
to inspect the accounts branch alone of a head office but that a Postal' 
Superintendent has to inspect aU the branches including the accounts, 
branch of a Head office within four days, single-handed and without any 
assistance whatever? 

Kr. B. A. Sams: The fact is generally as stated by the Honourable 
Member in the first part of his question except that a uper t~ e t is, 
not limited to four days for the inspection of a head office. U suaHy he 
takes six days and he can take longer. 

I would explain that the Audit inspections are intensive. The staff' 
employed only aHows each office to be 80 inspected once in several years. 
A Postal Superintendent on the other hand inspects an office twice a year. 

TOURS OF POSTAL INSPECTORS, ETC. 

105. Kr. V. V. oTogIah: How many days in each month are Posta.l Ins-
pectors expected to be on tour? Are they permitted to ha:lt for a reason-
able number of days at headquarters in each month? If so, wha.t is the 
least number of days? 
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1Ir. :a:."'. Sams: There are no hard and fast rules. No minimwn period 
per month is fixed for the halt of Inspectors of Post Offices at their head-
quarters. Their halts depend on the amount of work to be done at their 
headquarters and on the progress of their inspections. 

DOUBLING OF UNSAFE RUNNERS' LINES IN THE GANJAM POSTAL DIVISION. 

106. 1Ir. V. V. Jogiah: Are the Government aware of the fact that 
in the Ganjam Division of the Madras Circle, there are several runners' 
lines which pass through thick forests infested with wild beasts? How 
many of their staffs has been doubled in accordance with the Director-
General's instructions? What are the principles on which the staff of such 
runners' lines is doubled? Is the dou1:Ung to be sanctioned only when there 
are man-eaters roaming on the line and many people are killed and when 
there are statistics of income, etc., to justify this? Is it not the intention 
that the staff of such runners' lines declared unsa.fe will be doubled in the 
interests of the safety of the runners' lives and Government property? 

1Ir. H ..... Sams: The Postmaster-General, Madras, reports that there 
are five such runners' lines. Of these the staff of three lines has been 
doubled' over the unsafe portions and the ,case of the remaining two is 
under consideration. With reference to the last three sentences of the-
question, a copy of the instructions on the subject is laid on the table. 

POSTS AND TELEGRAPHS. 

FROM THE DmzcroR-GIIJNEB.AL OJ' POSTS AND TIIIL1IGRAPHS, TO ALL POSTKASn:B.S-GENERAL. 
2M-B. I 

TBlI DEPUTY POSTKASTER-GENERAL, SIND AND BALUCHISTAN, No. Col. o ~  DATJiD. 

DELHI, THE 11m JANUARY, 1926. 

SUB.JBCT :-Mea1l3 of prOviding safety to pOstal ronne,s. 

With reference to the correspondence ending with your reply to this office letter' 
Nfl. 265-BI, dated the 11th September, 1926, I am directed to say that, in order to 
provide as far as possible for the safety of runners, the Director-General has decided' 
upon the adoption of the following measures and to request that they may be given 
effect to forthwith: 

(i) Nigh. running should be prohibited where there is any danger from man or 
beast. In some places night running may not be in the least dangerous. 
Superintendents of post offices should be instructed to decide and pass 
orders in each case. 

(ii) In specially dangerous places a single runner, even in the day time, should' 
be replaced by a pair of runners. 

EXTENSION OF THE (bNCESSION OF WARM CLOTHING OB BLANKETS TO ~ 

CLAsSES OF POSTAL OFFICIALS IN THE GANJAM DIVIsION, ETC_ 

107. 1Ir. V_ V. Jogiah: ta) Is it a fact that the following classes of 
postal officials employed in the agency tracts of the Ganjam Division ar~ 

not provided with the requisites noted against each? 

Delivery agents and mail oveT8eeT8.-Warm clothing for protection 
against the unbearable cold of winter and weapons of 
defence_ 

Runner8.-Woollen blankets for protection against cold. 
PfJ8tmtJ8tef'8.-Mosquito proof bed rooms for quarters for protectku.. 

against Malaria and Black water fevers. 
B 2 
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(b) Are GOvernment prepared t.o take early action for providing the 
above to the officials concerned? 

Mr. B. A. Sams: (a) Delivery agents, mail overseers and runnerll.-
flome officials in t.he hilly parts .of the Agency Tracts have already been 
-su'pplied with warm clothing or blankets. The question of extension of 
the concession of warm clothing or blankets to. other officials in the. area 
ill uJ?der the considera.tion of the Postmaster-General. Weapons of-
defence have been supplied to the officials requiring them. 

POBtma8ter8.-~ e question of providing mosquito-proof bedrooms for 
~erta  postmasters is under the consideration of the o t a~ter e era  

(b) Action, bas already been taken. 

MESSAGES FROM mSEXCELLENCY THE VICEROY. 

GENERAL BUDGET. 

IIr. President: I have received the following two Messages from His 
Excellency the Viceroy: 

(The Messages were received by the Assembly standing.) 

(I) "For the pu·rpOsp.s of 8ub-.8ection (1) Of 8ection 67 A (1! the GO'Vernment of' 
India Ac't and in pUT8uance of Rule8 .$3, 46 and P Of the Indian Legislative Rule, 
and of $tanding Orrler 70 of the Oouncil of State Standing Orders, I, Edward 
Frederick Lindley, Baron Jr'l.l:in, hereby appoint the following days for the pre8enta-
tion to the Oouncil of State and to the Lpgislative A8sembly of the statement of the 
e8timated annual ezpendit#re and revenue ot the GO'IJernor Gene1'al in Oouncil in 
respect f!f 8ubject8 o.ther than RailWf!Y8 and fo.r t~e sub8equent Btage8 in re8pect 
theredf tn the Council of" State and tn the LegISlative AS8embly, namely: 

Wednesday, February 29th at 5 p.m ... Presentation in both Cham.ber8. 

Wedllesday, March 7th 

Thursday, March 8th 

Friday, March 9th 

Saturday, March 10th' 
Jlollday, J/arch 12th 
Tuesday, March 13th 
Wednesday, Alarch l.lth 
Thur8day, j/arch 15th 

New Delhi; 

~  'lire. 10th February, 191M. 

... ~ General discus8ion in 

... 5 A8sembly. 
the Legislative 

Ge lie ral discu8sion in the Oouncil 01 
State. 

. ::: 1 Voting of demands lor grants in the .. 5 Legi8lative A 88emblll. 

(SIl.) IRWIN, 

V ice,.oy and Govern07" Gefte,.al." 

~  .. In p~ ~a e of t~e prov!si07l.! of Bub-8ection (3) of 8ectio.n .67 A of. Ihe Govern-
~ ~ 01 .. India, .;tct, 1 hereby. tre ~ ·that the hea'!s of ezpenditu,.e 8peclfied in that· 
~u~ e tto  shop be. open to '1lI4CU8BIOn 'by the Legl4lat"'e Assembly tlTh.en the Budget 
'18 ·under conBtderatlon. 

(SIl.) IRWIN, 
G""eJ'ftor. Geftef'al. ,; ~ 



THE INDIAN TERRITORIAL FORCE (AMENDMEN'J') BILL. 

:Mr. G. :M. Young (Army Secretary): Sir, I beg to m'ove that the Bill 
further to amend the Indian Territorial Force Act, 1920, for certain pur-
poses, as passed by the Council of State, be taken into consideration ........ . 

Sir Harl Singh Gaur (Oentral Provinces Hindi Divisions: Non-Muham-
madan): May I rise to a point of order? Yesterday the Hindu Family 
Transactions Bill was under discussion and for want of a quorum the 
debate was adjourned. I submit that in the ordinary course that debate 
must be resumed to-day, and if for any reason it is not resumed to-day, 
I should like to know when it is likely to come up. 

:Mr. President: Will the Honourable Member state the Standing Order 
on which he relies? 

Sir Harl Singh Gaur: I find, Sir, the practice of the House has always 
been that when a debate on a Bill is adjourned, it is carried over to. 
the next day fixed for Bills, and to-day is a day fixed for Bills. 

:Mr. President: There is no such practice that I know of. 

Sir Harl Singh Gour: Might I then inquire, Sir, when the Government 
propose to resume the discussion of that Bill? 

The Honourable Sir Basil Blackett (Leader of the House): I am not 
in a position at the moment to say what the business for next week will 
~e  We shall give ample notice in due course. 

Colonel J. D. Crawford (Bengal: European): On a point I)f order, Sir, 
might I inquire from you as to what is the procedure rega!'ding a count 
in the House? Previously, when your predecessor was in the Chair, the 
bell used to be rung for a certain number of minutes' to give Members who 
may be in the lobby time to get into the House before the actual count 
is 'made. ' 

:Mr. President: There is no Standing Order which requires the Chair 
tq have the bell rung. If those who are interested in promoting a parti-
cular legislation or any other measure do not take care to SE-e that the. 
quorum, is present they must be prepared to take the consequences. 

:Mr. G. :M. Young: This Bill, Sir, contains such amendments to the 
Indian Territorial Force Act as are necessitated or rendered desirable by 
the acceptance of the proposals of the Auxiliary and Territorial Force 
Committee. There is not much legislation involved by tho>Je proposals;' 
and there is little in this Bill that requires elaborate explanation. The 
Bill takes power to constitute urban units, or groups of units, as recom-
mended by the Committee. It, aims at assimilating, as much as possible, 
the provisions of the Auxiliary Force Act to those of the Indian Territorial 
Force Act, especially as regards urban units, in conformity with the generaf 
recommendation, in paragraph 21 of the Auxiliary and Tel'!1torial Force 
Committee's Report for the removal of racial distinctions. It embodies 
also certain minor recommendations, of the Committee; and in addition, 
the opportunity has been taken to, clarify, and .sl,lpplement where neces-
83:i'y, some of ~ e existing provision,S of the Act. 

, To take the clauses in. tum-

-. Olause 2, which deals with definitions, makes certain verbal' changes, 
but contains no alterations of substance. 
-Clause 3 provides specificaUy for the creation of urban units 

( 365 ) 
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Clause 4 gives effect to recommendation No. 7 on pages 38 and 39 
,d the Committee's Report in regard to the forms of commission for offi-
cers. 
Clause/) carries out a. minor recommendation of the Committee in 

-regard to enrolment in University Training Corps. 
Clause 6 consists of consequential amendments dealing with urban 

corps. 
Clause 7, as explained in the Statement of Objects and Reasons, !l.pplies 

to the Indian Territorial Force certain provisions already existing in the 
Auxiliary Force Act and relating to change of residence. 
Clawe 8 is a verbal alteration. 

Clause 9 restricts the liability of urban units for military service. This 
rest.riction, as Honourable Members are aware, is not in accordance with 
the recommendations of the Committee, who proposed that b-')th the Auxi-
liarv Force and urban units of the Indian Territorial Force should be liable 
for· general military service. The Government of India, ~ er consulta-
tion with the Local Governments, reached the conclusion that there were 
grave objections to imposing this liability on either of the two Forces con-
cerned. They therefore decided not to accept the Committee's recom-
mendation in this respect, but to leave the liability of the Auxiliary Force 
·as it stands, and to impose the same liability only upon the urban units of 
the Territorial Force. The chief aim of the Committee undoubtedly was 
-to confer as far as possible identical privileges and liabilities upon the Auxi-
liary Force and upon urban units of the Territorial Force. The decision 
cf the Government of India, therefore, though different from the Com-
mittee's proposal, is in accordance with its spirit: and I may add that 
it has not been criticised in any quarter. 

Clause 10 revises the provisions of the existing Act relating to discip-
line, and is dealt with fully in the Notes on Clauses. 

Clause 11 provides for summary procedure in petty cases d discipline, 
and also allows the imposition of fines up to a limit of Es. 50. This 
clause also has its counterparts in the existing provisions of the Auxiliary 
Force Act, and in the Auxiliary Force (Amendment) Bill which the 
House is about to consider. 
Clause 12 contains all that is necessary from the legislative standpoint 

k carry out the recommendations of the Committee for the expansion and 
improvement of the advisory committees. The main change is that 
instead of having one advisory committee of three members in each pro-
-vince, there is now to be a. provincial advisory committee of five members 
in . each province, and unit advisory committees of five members for each 
unit. The composition of the advisory committees will follow the recom-
mendations of the Auxiliary and Territorial Force Committee, and will be 
la.id down in the statutory rules. 

Clause 13 embodies a formal amendment only. 

That, Sir, is the whole scope of this Bill. Government ha.ve very care-
fully compared the provisions of the existing Act with the <letailed recom-
mendations of the Committee, and believe that they have incorporated in 
this Bill a.ll the legislative changes that are involved. I observe that Hon-
ourable Members ha.ve put down a. few minor amendments to the Bill, 
and two for reference of the Bill to a Select Committee. Judging from 
the nature of the amendments I am doubtful, whether any very useful pur-
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pose would be served by reference to a Select Committee. I may say at 
-once t~at Government are prepared to accept one or two of these amend-
ments In substance, and as regards the rest, I think they could be settled 
·easily after a brief discussion here. 1£, however, the amendment for refer-
~ ~e to a e e ~ Committee is moved, and the general feeling in the House 
IS In favour of It, Government will not oppose it. 
Sir, I move. 

IIr. X. O. Keogy (Dacca Division: Non-Muhammadan ItUlal): Sir, I 
'move: 

"That the bill be referred to a Select Committee." 

I must thank the Honourable Member in charge of the Bill for the con-
a~or  speech which he has just made with reference to this particular 

'motlon, and I propose to emulate him with regard to the brevity of his 
speech. I remember to have been present in the Visitors' Gallery of the 
old Imperial Legislative Council w~  the Territorial Force Bill came to 
he passed in the autumn of 1920. I did not at that time think that I 
'would have the privilege as a Member of the Legislature to consider a 
'Bill to amend that particular measure. I recollect quite vividly the hopes 
and fears which our leaders who wer~ then in the Imperial Legislative 
Council entertained with regard to this measure. They \Ve'e aware of 
its many imperfections, but at the same bime they welcomed it lUI a. 
beginning of the foundation for a national militia in the COlIntry. After 
sbout 4, years an ex-colleague of ours, whose absence here to-day I greatly 
deplore, Mr. Venkatapati Raju, moved a Resolution in the Legislative 
Assembly asking for an examination of the wh()le position in the 
light of experience which was not happy. That Resolution was passed in 
"February 1924, and in pursuance of that Resolution Government appointed 
·a Committee, known as the Shea Committee, who have made unanimous 
.recommendations on certain important points. That report was published 
,In January 1925. The Government of India took about a yeaI' and a half 
to make up their mind as to what to do on that report, and -they sent their 
·:final despatch to the Secretary of State in June 1926. It t.ook the Secre-
.tary of State a year and a half again to make 'up his minc;l lis to whether 
.tc agree to the proposals made by the Government of India, aDd eventually 
:.this Bill was introduced in the Council of State only on the 1st of February 
last. Having regard to the length of time that Government themselves 
have taken in considering this matter, I do think that they would not o ~ 
~ er the motion which I have the honour to move to be in 'any way un-
reasonable. So far as the other House is concerned, having r£,gard to the 
~a  atmosphere wliich generally prevails there and to whi'.lh l1n appre-
ciative reference was made by the Honourable the Home Member yes-
terday, it was not very difficult for them to dispose of the Bill within a 
few days of its introduction, and that also without much u ~ o  But, 
Sir, we generally take a little more time to understand these intricate 
·questions of legislation than the House of Elders .. 

. The Honourable Member in charge has made reference t.:> the various 
-provisions of the Bill. 80 far as the Bill goes, it seeks to -give effect to 
certain recommendations of the Shea Committee, but it must be remem-
bered that at least one very impQrtant recommendation, a unanimous re-
-commendation a.t that, of that Committee has not been -siven effect to; 
.-and that is with regard to the liability the Auxiliary Forces have at presen'll 
,oj .s.ervicEI, and which lia.bility is eonfined only to looa.i areas. That was 
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one of the principal points which was debated in 1924 in this House in con-
nection with that Resolution, Qnd it is a point on which that representative' 
Committee which the Government themselves had appointed have made & 
nnanimous recommendation. I find that it is not the intention of Gov-
ernment to give effect to tha.t recommendation. Of course, I have gone 
through the Government of India despatch and the opinions of the various 
Provincial Governments on this point; but upon such an imp{'ztant matter 
we cannot be expected to have a useful discussion here, without first of 
all examining the various intricate technical points that ma.y arise in the 
consideration of that matter, in· the less formal atmosphere of a Select 
Committee. It is not my intention to press an amendment 011 that point 
'in the open House, because I am anxious to know the various difficulties 
which stand in the way of Government giving effect to that recommenda-
tion. 

Sir, this is the main consideratioD" that prompted me to give notice of 
this amendment. There are other proposal!'. also which have to be very 
carefully considered. Then again, as the Honourable Member has pointed 
out, this Bill see¥s to give effect to that part of the report of the Com-
mittee which requires legislative effect to be given. There are other matters 
which have got to be covered either by the rule-making power under the 
Act or by the framiJ;lg of the necessary regulations. Those are matters 
'which to my mind are quite as important as the legislative provisions them-
selves. But we cannot have a discussion in this House with regard to 
-those matters that do not appertain strictly to the legislative part of the-
recommendations. If we were to have a Select' Committee it would per-
baps e ~ e us to know a little more about the intention of Government 
. with regard to those other details which could not be discussed on the 
:floor of this House, and so far as I am concerned, I would not be prepared 
to consider thie Pllrticular measure  without nnderstanding the exact posi-
·tion with regard to the entire report. Sir, for all these various reasons I 
-submit that this House should agree to the motion which I have moved. . 

Dr. B. S.lfOOD1e (Nagpur ~  Non-Muhammadan): Sir, I rise-
ro support the motion of my 'Honourable friend, Mr. Neogy. There are 
.several points which require elucidation, but I am looking at the whole 
·thing from one particular p<?int of view. The object· with which the Shea 
·Committee was a.ppointed was mainly to consider the removal of raciat 
·distinctions between the Territorial Force and the Auxiliary Force. I find' 
that the amending Bill has left that point untouched,. and it .is from that 
-point of view I am supporting the motion that the Bill be referred to a 
·Select Committee. I want to know what could have been the motive, 
,what could have been the object of Government in this amending BiH 
nol to touch that particular point, when that particular point, that is,. 
·the removal of racial distinctions, had been accepted by this AssembI,v 
with the consent of Members on this side as well as the other side anef 
given effect to in the terms of reference to the Committee. It is, there-
fore, that I want to know what. could have been the object and motive of 
.G·)vemment in not touching that very particular matter for which mainly 
the Shea Committee was appointed. It is a very important point because 
.the whole object of constituting Auxiliary and Territorial For-ces will be 
defeated if that point is not touched. The difference ~e  ill this that 
pe:rsons enrolled under the Auxiliary Forces Act are· not required to -serve. 
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beyond the limits of India, whereas those enrolled under the Territorial 
Forces Act are also required to serve beyond the frontiers of India. 

Lieut.-Colonel H. A. J. Gidney (Nominated: Anglo-Indians): Not the 
urban units. 

Dr. B. S. Moonje: If you will see the BiH, it requires the provincial as 
well as the urban units. Whether it is urban or provincial, I want to know 
if it is or if it is not a fact that racial distinction is involved in making 
it compulsory on one portion of the Territorial Force to serve beyond the 
frontiers of India and not making it compulsory in the case of the Auxi-
liary Force. It is for this reason that I want to support the motion of 
my Honourable friend, Mr. Neogy. . 

Mr. X. C. Roy (Bengal: Nominated Non-official): While I am very 
anxious that the Bill should receive the ea.rnest consideration of this 
House I feel that I cannot support the motion for reference to a Select 
(,,'mmittee. No useful purpose will I think be served by reference to a 
Sl,lect Committee. The BiB has been before the House and the Com-
mittee's report has been 'before the country for a long time and very 
little notice has been taken of either of the documents. This is what 
His Excellency the Commander-in-Chief told the Council of State: 

"The Committee's report was published in January 1925 and the final decisions 
of His Majesty's Government and of the Government of India were published in a. 
resolution in August last at the beginning of the Simla Session. Government have-
not received any criticism of the Committee's recommendationS or  of the decision, 
taken upon them, from any quarter of the Legislature." 

That is the posit,ion, Sir. I think there is also .considerable risk in re-
ferring this BHI to a Select Committee. The Bill is mainly a technical 
measure and if we in the Select Committee go into the principle of the 
'l'erritorial Force and put in. new .clauses, it will not only have to go> 
back to the Council of State but will ·stso have. to go to the .Secretary 
cf State who is ultimately responsible for the defence of India. Ithere'-
.fore deprecate going into· the question of policy and seeking more infor-
mation which Mr. Neogy wishes to undertake. I have been lately a 
member of a Select Committee and I know wha.t people want in the 
Select Committee. I deprecate any attempt to <l:.elay the passage of this 
measure. The measure is a welcome measure. Please do not take a.ny 
.ri&k and do not allow this BHI to share the same fate as the Reserve Bank 
.of India BilL While I oppose the motion, i feel that the sense of the 
House mav be in. favour of a Select .Committee. I will therefore ask 
your indufgence to refer to .certain underlying. principleil of the Bin. r 
Cftllnot help feeling, Sir, that this. Bill, though welcome in many ways, 
'falls really short of our expectations. . 

lIr. X. O. lfeogy: Have you . given any notice of amendments? 

~ Mr. X. O. Boy: When the principle is involved, you cannot bring in 
snendments. Now, Sir, I find that the Bill will onlv increase our Ter-
pt(lrial Foree· by about ·204 men.. This is a very small increase. There 
IS n? programme or policy behind this Bill. I· shaH read for the infor-
.matlon of the ·House an extract· frem the despateh of the Government of 
Iudia to His Majesty's Secretary of Staie .. It ·runs as follows: 

~e t er the . Government· ·of India' nor His Majestv's' Government are asked to 
eonurut ·themselvest!>a large; 'iridefiitite and unconditionAl. expansion of' the TerritoriaJ 
'Forcp." 
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Might I ask the Government of India to expla.in whether they .have a.ny 
.scheme for this expansion at all and, if so, what is the underlYlDg polIcy 
of that expansion? Then, Sir, there is a provision of only ten ~a  of 
n11'ees for the Territorial Force. In my humble judgment and in the 
judgment of this House, this amount is too small. The grant should not 
be treated as part of the military budget. There should 
be a separate budget for the Territorial :Force which will be voted on by 
this Legislature and which wiB be fixed annually for that purpose. Then, 
Sir, an explanation may be given with regard to apprehended dangers 
that might attend any indiscrimlinate extension of the Territorial Force. 
May I ask what those dangers are? If it consists in the mistrust of 
the Indian people, I think, Sir, the sooner the Government ::>f India dismiss 
from their minds any suspirJon as to the fidelity of the Territorial Force, 
the better will it be for the country as well as for the Government. 
Lastly, Sir, there is the question of control. I feel very strongly on 
this question. So long as the Territorial Force is entirely llDder military 
-control, at will never progress. Look at England. There the Territorial 
Force is under civil control and unless we have simHar control in India., 
the Territorial Force will never progress as rapidly as we wish it to. The 
Territorial Force should be under tbe control of a ciV;il authoritv with 8 
number of military attached officers for purposes of organisation' and ins· 
pection and it should be detached from the department of the Adjutant 
General.' Then, and then alone, will the Territorial Force make any 
headway. With these words, Sir, I support the motion that the Ball be 
taken into consideration. 
Lieut.-Colonel B. A. J. Gidney: I rise to support the motion that the 

BiB be taken into consideration and to oppose the amendment moved by 
my friend Mr. Neogy. As a member of Auxilliary and the Territorial 
:Forces o ~ttee I give my entire support to what Mr. Moonje has said 
rpgarding the eradication of racial distinctions between the two forces. 
It was the primary object of this Committee to remove them and dt is 
rather discouraging to hear, after our labours and the unanimous report 
that was submitted, one of our Honourable Members remarking that 
racial distinction stioll exists. He bases this statement on 
the fact that the Auxiliary Force is not to be employ-
ed on military service eutside the boundaries of India, while the. Indian 
"Territorial Force is to be so used. He also asks for the reason for this 
·distinction. As far as I can gather, the reason is a· very sound one and 
it is certainly not based on any racial considerations. It is a question of 
.employment and the economic disturbance that would likely result be-
CDuse I believe the majority of the Auxiliary Force consist of railway 
battalions who are employed on public duties and who, if they were re-
moved en ma88e overseas, would so dislocate the working of big Govern-
ment departments as to render their employment impossible: I also believe 
that many commercial firm,s, who also supply many members of the Auxi-
liary Force, would find their businesses so upset that they could not pos-
sibly afford to allow their men .to be sent on active service e:z: India. I 
believe, Sir, that is ilie one and only reason wliy this distinction lias 
bpen made in the amending Bill. 
. My friend Mr. Neogy has pleaded that this Bill should be sent to a. 
Select Committee. I think Mr. Neogy will agI'ee with me that the fate 
of most of the Bills that are sent to Select Committees ds not a happy 
(llIe. Moreover in moving his amendment he laid great stress on the facf 



THE INDIAN TERRITORIAL FORCE (AMENDMENT) BILL. 871 

-that this Bill had already been delayed long enough. Surely he ~oe  n?t 
-wish to add to this dela.y bv sending the Bill to a Select CommIttee, 10 
<order, as he says, that the"House may have an opportunity of o?taining 
an explanation of certain of the technical difficulties. I do not thmk ~  
Select Committee of this House could realoly understand the techn;lCal 
military difficulties involved in this Bill and I personally think that, no 
practical purpose win be served by sending the Bill to a Select 4iPm-
mittee. As a member of that Committee, I feel that a. great advance 
"wa, made hi India's Reserve Army when this Bill was passed, the credit 
fer which is entirely due to the wonderful tact and ability displayed by 
the President of the Committee-I refer to General Sir John Shea. I do 
feel that this Bill would be best dealt with by taking it ~ to consideration 
now and not by referring it to a Select Committee as lias been proposed 
'bv my friend Mr. Neogy. 
" ·Pandit Hlrday Hath ltunzru (Agra Division: Non-Muhammadan 
'Bural) : Sir, while the Army Secretary had no objection to the reference 
of the Bill to a Select Committee, mv Honourable friends Mr. K. C. 
'Roy and Colonel mdney were, if I may say so, in the words of the old 
proverb plu8 Toyali8te que le Toi, objecting to the reference. It is true 
that the recommendations of this Committee have been before the country 
for a long time but what we have to see is whether the BiB gives effect 
-to the spirit of the recommendations made by the Shea Committee. 
'One point was referred to by my Honourable friends Mr. Neogy and Dr. 
?v,[oonje. They pointed out that the Indian Territorial Force and the 
Auxiliary Force had not been placed 0.0 the same basis. Replying to 
-that, my friend Colonel Gidney said that the object of the Committee 
was to equa.lise the conditions of service as between the urban units of 
the Indian Territorial Force and the Auxiliary Force only. May I 
-draw the attention of Colonel Gidney to the recommendation on page 37 
,that the Auxiliary Force should be given -liabilities for serv.ice identical 
-with those of the Indian Territorial Force. 

Lieut.-Colonel K. A. J. Gidney: That is right. 

PaDdit Kirday Hath ltunzru: I am glad that Colonel Gidney accepts 
-the accuracy of my statement. 

Lieut.-Oolonel K. A. J. Gidney: I did not deny that. I was only 
,pointing out the reason for the difference. 

Pandit Kilday Hath ltunzru: The reasOns for differentiating between 
the AuxHiary Force and the Indian Territorial Force were not put forward 
~  the Committee of which he was a member. Those reasons have been 
Jilt forward by Local Governments and have been accepted by the Gov-
ernment of India. But so far as the Committee itself was concerned, 
-they asked that the Indian Territorial Force and the Auxiliary Force 
should be placed on the same basis. Sir, the urban units of the Te.rri-
'torial Force have not been placed quite on the same footing as the Auxi-
liary Force with regard to the liability for military service. We know that 
,the Auxiliary Force is liabIe for service only in a particular area; the urban 
unlit, however, in accordance with the Bill before the House, will be liable 
for service throughout the prownoe. The Army Secretary appears to demur 
'-to that statement. 

lIr. G. 11. Young: The area and tlie province may often be the same 
,thing. : i  --
Pandit Kilday ]lath ltuura: It may be that in certain circumstancell 

·Speech not corrected by the Honourable Member. 
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the area and the province mean the same thing, but there may be ot e~ 

circumstances in which they do not mean the same thing, and I do not 
think that in this respect there ought to be any difference at all between tha 
urban units of the Indian Territorial Force and the Auxiliary P"""orce. 

There is another condition to which I should like to refer which has not 
. beEri referred to by any of the previous speakers. Under the Auxiliary 
Force Act men who are above the age of 16 can be enrolled. While they 
are under 18 they will not be liable to military service, but after the age 
of 18 they will be liable to it. Those between the ages of 18 and 31 belong 
to the active class and those e~ o  that age are placed in the reserve 
which again is divided into sections. Now, I could have understood, Sir, 
the need for having different provisions with regard to the Auxiliary and the 
Territorial Forces while there where no urban units in the Territorial Force. 
But there being urban units now, which would be of the same social stand-
ing as the units of the Auxiliary Force, and as their numbers in accordance 
with the scheme which Government have put forward are not likely to be 
large, I see no reason why a provision should not be made in the Bill for 
the periodical training of members of the urban units a.fter the compulsory 
period of enrolment has been passed. This periodical training has been 
provided for in the case of the Auxiliary Force and it is only right that the 
members of the urban units who have received .a military training should' 
be provided every year with opportunities of keeping themselves up to the 
mark. This, Sir, is not merely a formal point. It is in my opinion a ques-
. tion of principle to which even my Honouraole friends Mr. K. C. Roy and-
Colonel Gidney will, I hope, attach some importance. 
The last question to which I shall refer is that relating to the disciplinary 

·provisions of the Indian Territorial Force Act and the Auxiliary Force Act. 
I know that the provisions of the Indian Territorial Force Act are to be 
changed in this respect, but I confess, Sir, that I am not quite clear in, 
my .mind whether the members of the urban units of the Indian Territorial 
Force and members 'of the Auxiliary Force will be on the same basis here-
after in this respect. I have given notice, Sir, of a number of amendments 
because I was not sure of the attitude the Government would adopt. These· 
amendments however are not very satisfll<ltory from a drafting point of view 
and I can well understand my Honourable friend Mr. Graham making short, 
work of them from the technical point of view. On all these grounds, Sir; 
I think it would be very desirable that the Bill should be referred to a Select 
Committee, and in view of the fact that Mr. Young is not opposed to it l' 
take it that the motion will be accepted by the House. 

As regards the practical effect of the measure now· before the House T 
. believe we shall have a sufficient opportunity of discussing it d.uring the-
·budget stage. Mr. Young will face us with the cheerful consciousness that 
'whatever we may do here, his Department will go on irrespective of the· 
vote of the Assembly. Nevertheless we shall ha.ve another opportunity of 
getting information from him with regard to the intention of the Govern-
ment in regard to the pr/loCtical steps to be taken to give effect to the re-
. commendations of the Auxiliarv and Territorial Forces Committee. The 
steps to be taken wiH be a matter pf _great importance. On them will de-
pend the satisfll<ltion of the House with the Report of the Auxiliary and 
T.'rritorial Forces Committee. In spite of their importance I do not .pro-
.pose to deal with the,m at this' stage because we shall soon have another 
and a bette!" opportu~ t  of discussing these and cognate matters. 
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Kr. G. II. Young: Sir, as I said just now, if the general sense of the 
House is in favour of reference to Select Committee I shall not oppose it. 
I have had some difficulty in gathering what the general sense is. As how-
ever certain Honourable Members do not altQgether understand various 
-clauses in this Bill, it seems to me that it would be simplest to refer it to-
a Select Committee and explain the clauses there. r therefore on behalf of.' 
Government accept the motion. 

IIr. President: The original question was: 

"Tliat the Bill further to amend the Indian . Territorial Force Act, 1920, for certain 
purposes, as passed by the Council of &tate, be taken into consideration." 

Since which the following amendment has been' moved: 

"That the Bill be referred to a. Select Committee." 

The question is that that amendment be made. 

The motion was adopted. 

THE AUXILIARY ]'OHCE (AMENDMENT) BILL. 

Kr. G. II. Young -(Army Secretary): Sir, I ~o e that the Bill further ~ 
io amend the Auxiliary Force Act, 1920, for certain purposes, as passed by -
-the Council of State, be taken into consideration. 

This Bill, like the Indian Territorial Force Bill, is designed to give what-
-ever legal effect is necessary to the recommendations of the Auxiliary and 
Territorial Forces Committee. The decision of Government not to accept 
the recommendation of the Committee, that members of the Auxiliary Force 
should be liable for general service, has however reduced the need for amend-
ing the Auxiliary Force Act to a very few clauses. Clause 2 abolishes a !low 
unnecessary provision about members of the defunct Indian Defence Force. 
Clause 3 brings the law relating to discharge in the Auxiliary Force into 
conformity with that in the Indian Territorial Force. Clause 4, as indicated 
in the notes on clauses, defines more clearly the position of officers and non-
commissioned officers of the Auxiliary Force when acting with regulars. 
Clause 5 simplifies the procedure in cases of failure to attend when sum-
moned, and corresponds to a clause in the Indian Territorial Force (Amend-
ment) Bill which we have just been discussing. In view of the decision to 
refer t~e Indian Territorial Force Bill to a Select Committee, I may say 
-that I should certainly accept a· simiTar motion, which I see down on the 
paper, in respect of this Bill. It is very desirable that the provisions of the 
two Bills should be discussed together. 

Kr. E. C. lfeogy (Dacca Division: Non-Muhammadan Rural): Sir, I 
move that tp.e Bill be referred to a· e e t o ~ttee  

I do not think, in view of the observations made by the Army Secretary, 
that a second speech is necessary from me in support of this motion. 

*Pandit, Hirday lfath Xunzru (Agra Division: Non-Muha.mmadan Rural): 
Sir, I will only add to what Mr. Neogy has said that, apart from the ques-
tion of the liability of the Auxiliary Force for general service, another re-
commendation of the Auxiliary and Territorial Forces Committee has not 

*Speech not corrected by the Honourable Member. 
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been given effect to. I refer to the recommendation of the Committee to 
exclude European non-British subjects from the Auxiliary Force. Surely. 
Sir, if law and order has to be maintained in India, it can be maintained 
sufficiently well by the people of this country and by the Britishers, and it 
78 not necessary to call in the aid of members of other European races how-· 
ever friendly they might be. 

Kr. President: Mr. K. C. Roy. 

Kr. :It. O. Roy (Bengal: Nominated Non-Official): Sir, I have no obser-
vations to make. 

Kr. President: The original question was: 

"That the Bill further to amend the Auxiliary Force Act, 1920, for er~a  purposes, 
&8 passed by the Council of State, be taken into consideration." 

Since which the following amendment has been moved: 
"That the Bill be referred to a Select Committee." 

The question I have to put is that that amendment be made. 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Thursday, the· 
16th February, 1928. 

\ 
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